HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k% %k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:_2J &5 Dated: __2< )11/ 2430

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Anuj Dewan

S/0 D.C Raina

R/0O H.No.75, Rani Park Kachi Chawani, District Jammu

A/P Amar Chaker Lane No.2, Bachitter Complex, Sector 7, Extension
Channi Himmat, Jammu

vide notification No. 67 dated 31- | 2 - 20/ for a period of one year has
been extended till 3! . |2 -202] after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the
CID.

The renewal / extension of provisional licence/enroliment must

be sought before the date of expiry unless the absolute/final

enrollment as an Advocate is ordered there before.

\

By Order oD
| (Mohammad Yasin Beigh]
Registrar (Adm.)
D5 Wt

No: zvﬁz&q‘l%zcﬂé Dated: .25'1//1 Zdalﬂ a\u)’v'

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
: Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.
4. President, Bar Association, High Court of J&K, Jammu.
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Mr. Anuj Dewan, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

| EXTENSION
‘OF PROVISIONAL ENROLLMENT

[

NOTIFICATION

Noo 286 Dated M///; [ado0
Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Gungun Gupta

D/O T.R. Gupta

R/O H.No.234, Bakshi Nagar, District Jammu

A/P Amar Chaker Lane No.2, Bachitter Complex, Sector 7, Extension
Channi Himmat, Jammu

vide notification No. _[“1Y] dated &/ —2-20/3for a period of one year has

been extended till 2/ 12 -202 [ after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned
Univérsity and verification of his/her character and antecedents from the
CID.

The renewal / extension of provisional licence/enrollment must

be sought before the date of expiry unless the absolute/final

enrollment as an Advocate is ordered there before.

By Order L \\ o
(Mohammad Yasin Beigh)
Registrar (Adm.),
; " Jp
Dated: i,Q-f// ///}_,z),ga '/n,'»ﬂ\‘? 1.
v

Copy forwarded'fo the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.
President, Bar Association, High Court of J&K, Jammu.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Ms. Gungun Gupta, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMUYJ

(Exercising powers of Bar Counet] under Scetion 38 of (he Advocates Act, 1961)
* ok X
EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION
No: S5 pated LFo/r-2odo

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Kanika Choudhary

D/O Attar Singh Choudhary

S«‘:/O H.No.16, W.No.8, Vijaypur Distt. Samba

vide notification No. g/L/’ dated 2 -3-10 IBfor a period of one year has

been extended till (. ' - 202} after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the
CID.

The renewal | extension of provisional licence/enroiitnent must

be scught before the date of expiry uniess the absolute/final

enroliment as an Advocate is ordered there hefore.

- A}
By Ordes , o

anl
(Mohamma 'Yasm Beigh) -
Registrar (Adm, !

. ()_l L\\an

! . / Y : p -”/ﬂﬂ )
No: 7/‘//)’3”]*Q>/I/Z: ‘//j Dated: /7"' )2 <) ) Al
Copy forwarded io the: -
1. Principal District and Sessions Judge, Samba.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.

4. President, District Bar Association, Samba.

5. CPC e-Courts High Court of J&K Jammu for uploading on the ofﬂClaI
website

6. Ms. sziﬁm Choudhary, Advocate

...... for intormation and necessary action.

0 -t m*"._,_
Registrar (Adm.}) N
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU
(Lxercising powers of Bar Couueil under Section 58 of the Advocates Act, 1961)
K Kk

EXTENSION
OF PROVISIONAL ENROLLMENT

—rTE——

NOTIFICATION

No: Sk D Dated: [F /2 ~2000

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Subail Ahmwad Dar

B/ Gh. Mohamad Dar

R/O Supernaghama Dar Mohalla, Tebsil Kralgund, District Kupwara
)

vide notification No. 25 dated ng—Lf Zﬁf&or a period of one year has

been extended till 3]+ 12 - 202 | after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/ther character and antecedents from the

CiD.

The renewal / extension of provisional licencel/enroliment must

be souaht before the date of expiry unless the absolute/final

enrollment as an Advocate is ordered there before.

| !
By Order S
g - )\G’V/ oA
(Mohammad Yasin Beigh)
Registrar (Adm.)
No: 1Y B‘i-j@!f;[g Dated: | F~ 12.- 2.0l T el

Copy forwarded to the: -

1 Principal District and Sessions Judge, Kupwara.
2. Secretary, Bar Council of India, New Defhi.

3. Manager, Governiment Press, Jammu for publication in the next issue
of Government Gazette.
4. Fresident, District Bar Asscciation, Kupwara.

3. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
Mir. »uhail Abmad Dar, Advocate

...... for information and necessary action.
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BIGH COURT OF JAMMU AND KASHMIR AT JAMMU
(Exercising powers of Bar Council utider Section 58 of the Advocates Act, 1961)
* k%

EXTENSION 1
OF PROVISIONAL ENROLLMENT

s v rCr—— sy

___L-'___-_'

NOTIFICATION

No: 6”%/17' Dated: { 7 ~/) <2 0)n

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Minhaj ul Aabidin Wani
=/ Mobd Amin Wani
R/OQ Yamrach P.O. Yaripora, Tehsil & District Kulgam

been extended tili 3/.12 -202.] after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the
CID.

The renewal / extension of provisional licence/enroliment must

be sought before the date of expiry unless the absolute/final

enrollment as an Advocate is ordered there before.

i

By Order \ P
g Y v B N — O~ w“"”
(Mohammad Yasin Beigh)
Registrar {Adm.)
‘ % ;,!
vy - \ ' Y pbvp
no: A1/4 98 Z/// FDated: JF- 22000 R
T i ! ""‘»l b}
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kulgam.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.
4. President, District Bar Association, Kulgam.
5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Mr. Minhaj wi Aabidin Wani, Advocate
.....for information and necessary action.
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HIGH COURT OF JAMMI AND KASHMIR AT JAMMU

(Exercising powers of Bar Counesdt under Section 58 of the Advocates Act, 1961)
k Kk %k

EXTENSION
OF PROVISIONAL ENROLLMENT

AT YT TR T

NOTIFICATION

v . o r .
No: 5 g O Dated: / :7‘ ~]2=20) 0

Provisional admission granted under Advocates Act, 1961 in favour of

M. daffer Alunad Lone

S/0 Ab Rashid Lone

R/O Aloosa Kralpora, District Kupwara

vide notification No.{ 280 dated 212 -20(7for a period of one year has
been extended till_2]-12-20) | after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the

Cin,

The renewal / extension of provisional licence/enroliment must

be sought before the date of expiry unless the absolute/finai

enroliment as an Advocate is ordered there before.

?
By Order \ )S_/"Mw:""”
‘ (Mohammad Yasin Beigh)

Registrar (Adm.),
/ i

| - | N i ente
Mo: 211 SS- AO!(I.“P Dated: |7+ 12 =) 02 an ’”’TJ -
AR

Copy forwarded to the: -

Principa!l District and Sessions Judge, Kupwara.

i

2. Secretary, Bar Council of India, New Detlhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4. President. District Bar Association, Kupwara.

5. CPC e-Courts High Court of J&K Jarmmu for uploading on the official
website.

6. My, Jaffer Ahmad Lene, Advocate

...... for information and necessary action.

Pedian BN \ —t O~

Registrar (Adm.) ™

WA
,/&lw..l,:-:i

e

‘*l?? ‘f} bEN



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% %k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION
No: 556 Dated: [?w/LrLOLQ

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ajay Kumar Sharma
S/O Ved Prakash Sharma
R/O Bera Bhatta, Kishtwar

vide notification No. Wﬂ/- dated L/ .9.20 /*)hr a period of one year has
been extended till 3J. 12~ 2021 after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the
CiD.

The renewal / extension of provisional licence/enroliment must

be sought before the date of expiry unless the absolute/final

enroliment as an Advocate is ordered there before.

By Order o .
—y - AN
(Mohamma sin Beigh) '
Reglstrar (Adm. )L
\.W

No: L1 & f~/g{/é}9 Dated: 1F ~ /22020

q)n«}w
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kishtwar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.
President, District Bar Association, Kishiwar.
- CPC e-Courts High Court of J&K Jammu for uploading on the official
website. '
6. Mr. Ajay Kumar Sharma, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION
No: Sgg' Dated: | £~/ ~)0)p

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Nisar Ahmad Bhat
S/O Abdul Samad Bhat
R/0 Bicherwara Bunpora, Handwara, Tehsil & District Kupwara

vide notification No. BQQ dated 23,2 -2piYor a period of one year has

been extended till 3112 -Dp)]  after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the
CID.

The renewal /| extension of provisional licence/enrollment must

be sought before the date of expiry unless the absolute/final

enroliment as an Advocate is ordered there before.

By Order | . | e~ —

-

(Mohammad Yasin Beigh)

Registrar (Adm.)

L\»w‘m

[/" \
No: 21} é?'?LLL’f Dated: /F-/2-20)0 cﬂnj%
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kupwara.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.
President, District Bar Association, Kupwara.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Mr. Nisar Ahmad Bhat, Advocate
...... for information and necessary action.

o

.

~ M_'
Registrar (Adm.) —



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk ok

EXTENSION |
OF PROVISIONAL ENROLLMENT

NOTIFICATION
No: | 65@ Dated: [F-/2 -2 0

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Neetu Kumari
D/O Manohar Lal
R/O 73/11 Anand wihar, Bari Brahmana, Jammu

vide notification No. [ /OO( dated {ﬁ 3 20/9 for a period of one year has .
been extended till /. /2 - 202 | after condonation of delay and subject to |

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the
CID.

The renewal / extension of provisional licence/enrollment must

be sought before the date of expiry unless the absolute/final‘

enroliment as an Advocate is ordered there before.

'
By Order a AT

(Mohammad Yasin Beigh)

Registrar (Adm.)
)uh’_’b

No:l”??)’}gl(»'PDated: -2 -20)0 y 2
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.
President, Bar Association, High Court of J&K Jammu.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Ms. Neetu Kumari, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
’ * % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION
No: /{ §9 Dated: [ /2 - D)

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ankush Gupta
S/0 Ashok Gupta
R/O H.No.449/A, Bakshi Nagar, Jammu

vide notification No. 2@% dated 23 S ‘20/(/for a period of one year has
been extended till 312 -2.02). after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the
CID.

The renewal /| extension of provisional licence/enrollment must

be sought before the date of expiry unless the absolute/final

enrollment as an Advocate is ordered there before.

By Order 0/\/\“"«,’/""

~—
{(Mohammad Yasin Beigh)
Registrar (Adm.)

No: fo;lj’glf/L'jDDated: 1F-12-20)5 e
Copy forwarded to the: - "
1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.
President, Bar Association, High Court of J&K Jammu.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Mr. Ankush Gupta, Advocate
...... for information and necessary action.
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Registrar (Adm.) —
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exereising powers of Bar Council nnder Section 58 of the Advocates Act, 1961)
k ok K

EXTENSION
OF PROVISIONAL ENROLLMEN

NOTIFICATION

No: D RaR] Dated: {Y ~ 7.« ) )0

Provisional admissior granted under Advocates Act, 1961 in favour of

Mr. Masroor Hassan
5/ Gh, Hassaa Dar
/O Surya Vibae, Wazir Bagh, Anand Nagar Bohri, Jammu

i Pl

vide notification No. -1/ dated -3{ .S 201!/ for a period of one year has

1

been extended tiil_~,]. 1) -2 001 after condonation of delay and subject to

the verification of his/her Certificates/i.L.B Degrees from the concerned

University and verification of his/her character and antecedents from the

CiD,

The rencowal [ extension of provisional licence/enroliment must

be sought before the date of expiry unless the absolute/final

enrollment as an Advocate is ordered there before.

N ) '
By Order \ o A rem
3 - \\ el w7 T
(Mohammad Yasin Beigh)

Registrar (Adm.)L

Y-

A (2 g N prer e
Pio (o1 Dated: P51 - f) - 200 Y o))
Copy ferwarded to the: -
1. Principatl District and Sessions Judge, Jammu,
2. Secretary, Bar Councit of India, New Deihi.
3 Manager, Government Press Jammu for publication in the next issue

of Goovernmen! Gazette.

4. iPresident, Bar Association, High Court of J&K dJammu.
D CPC e-Courts High Cowt of J&K Jammu for uploading on the official

websie.
&. Fle Masveor Hassan, Advocate
dorinfermation and necessary action.




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

EXTENSION
OF PROVISIONAL ENROLLMENT |

NOTIFICATION

ald o : ) o .o
No: D, /) Dated: | (ﬁ - 1D e)o

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Atul Dogra

s/0 J.C. Dogra

R/0 H.No.8, Udheywalla (Paloura), Jammu

vide notification No. \{;}/O(,,}; dated (Of - 3-0015 for a period of one year has

been extended till <[ 1D~ D020 after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the

CID.

The renewal / extension of provisional licence/enrollment must

be sought before the date of expiry unless the absolute/final

enrollment as an Advocate is ordered there before.

By Order . \ JERIVNVE I
(Mohamma‘d‘?ﬁgin Beigh)
Registrar (Adm.)

. ' N
No: 24 %2005l oppated: 1D -)2 D ado Ao
”"’ém\u)w

{
Copy forwarded to the: -

B Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of india, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4 Fresident; Bar Association, High Court of J&K Jammu.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

0. Mr. Atul Dogra, Advocate

....... for mfo:matnon and necessary action.
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HIGH COURT GF IAMMYU AND KASHMIR AT JAMMU
(Exercising powers of Bar Cowncit under Section 58 of the Advoeates Act, 1961)
S

EXTENSION
OF PROVISIONAL ENROLLMENT

MOTIFICATION

No: Ty fe Dated: f & - f2 -1 020

Provisional admission granted under Advocates Act, 1961 in favour of

Vs, MNusrat Shab
/O Shabbir Hussaim Shah
R/G Near Govi, Girls Mtd(l!c School Nagarota, i dhnmpm

vide notification No._#- 7 for a period of one year has

been extended till /-7 ° - L4 after condonation of delay and subiect to

the verification of histher Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the
ID.

The renewai [ extension of provisional licence/enrclliment must

be scught beiore the date of expiry unless the absoiute/final

enrolliment as an Advocate is ordered there before,

. 3 !
By Order A N
R
{Mohaimmad Yasin Beqqh)
Rm;strar {Adm.) i
ey
: VeV ;“ e g,

] “I‘ u,}‘_ oy /‘,.,v} P En R } N I o NN !” R sv
Mot/ [ vl Vei pated: -1 0 v’«-'i-;“ o ”,w/l*)«”"
Copy forwarded io the: - | |
7. Principal District and Sessions Judge, Udhampur
Secretary, Bar Councii of India, New Dalhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette,

4. President, District B::s /\ssocnhor., Ldhampur,

5. ( -Courts High Court of J&K Jammu ’ro' upioading on the official

5, Dvasead Shal, Advocate

for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU
(Fxercising powers of Bar Council under Seciton 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

e
~ e e~
; " } ‘o

E I3 i N H ,
Ne: . ;__»1/‘ v Dated: f; - D 2020

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Arshed Ahmad Hajam
S/ Gy Blassan Hajam
R/ Hajam Mohalla, Wadoora Pay.zen Sopore, Baramulla

Yo
LoFPe

£ 00
N
I

- 14, {4 for a period of one year has

vide notification No._;

been extended till 1. | ) 20 Liafter condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

and verification of hisfher character and antecedents from the

CID.

The renewal / extension of provisional licence/enroliiment must

pe sought before the date of expiry unless the absolute/final

enrolliment as an Advocate is ordered there before.

. P 1
By Ordos . \ O
(!VIQhamnTﬁ'Yasm Beiqh)
Regmtlar (Adm
. Ay -
Mo, : :’I 7P Dated: ; k' ) /7’ S o M\ *TA(
e e Sl - . g S l,?bi”/ Lo
Copy forwarded {o tho! -
1. Principal District and Sessions Judge, Raramuile
2. Secretary, Bar Courncil of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.
4. P;ostdon t, District Bar Asscciation, Baramulla

5. CPC e-Courts High Court of J&K Jammu for tploading on the official
wehsiie.

3. vir. Arshed Abhmad Hajam, Advocate

for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Fxercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* % *
EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

Noo SN EH pated 1912 ) 0)0

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shajahait Ahmed Jamil

S/G Mohd Janil

R/O Dreari, Manjkote, Rajouri
: o Lo SN NI :

vide notification No. 2072. dated O - 0810 for a period of one year has

By

been extended till 5 /. /7. 2] after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the
CID.

The renewal / extension of provisional licence/enroliment must

be sourht before the date of expiry unless the absolute/final

enroliment as an Advocate is ordered there before.

By Order k )
— ~ N, oy QT
(Mohammad Yasin Beigh) -
Registrar (Adm.)
)
Mo: 24 on m el f F,‘f-/ﬁf PDated: J K/'g ~ 2 )00 /lff«*/
] ’ g(ﬁ)"m
Copy forwarded to the: -

1. Principai District and Sessions Judge, Rajouri.

2. secretary, Bar Council of India, New Delhi.

3. Manager, Government Press. Jammu for publication in the next issue
of Government Gazette.

4. President, District Bar Association, Rajouri.

5. CPRC e-Courts High Court of J&K Jammu for unloading on the official
website.

6. Myr. Shajahait Ahnmed Jamil, Advocate

......Tor information and necessary action.

Y e TN
Registrar (Adm.) 7
iy
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Fxereising powers of Bar Council under Scoction 38 of the Advoeates Act, 1961)
* %k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: .0 f\ aq Dated: f‘f f) s,,f),.o) 2

Provisional admission granted under Advocates Act, 1961 in favour of

M. Tahir Nazir

SO Nazir Ahmad Mir

R/O Janwara Sopore (Bla), Village Janwara, Tehsil Dangerpora, District
Baramulla '

o ) ,"//* /
s

vide notification No. {:{ > dated f'{} (- {{> fora period of one year has

!

been extended ill _'f-% /-2 202/ after condonation of delay and subject to

the verification of his/her Cerlificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the

ClD.

The renewal / extension of provisional licence/enrollment must

he sought before the date of expiry unless the absolute/final

>

enroliment as an Advocate is ordered there before.

By Order . )\ s

(Mohammac?*raé‘:’r? Beiqh) T
Registrar (Adm.)

0 L\W%

s
',‘..cx} ”)L@

"fffr £ / " fDated: [ )0 -Doon

Moo

Copy forwarded to the: -

Frincipal District and Sessions Judge, Baramulia.
Secretary, Bar Council of India, New Delhi.

Mo

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette,

4. President, District Bar Association, Baramulia.

b, CPC e-Courts High Court of J&K Jammu for uploading on the official

website.
6. §Myr. Tahir Nazir, Advocate
for information and necessary action.

]
o \WW

Pegistr\f} ‘ﬁrﬂ'/
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A} P



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU
(Exereising powers of Bay Council under Section 38 of the Advocates Act, 1901)
* Kk %k

EXTENSION

OF PROVISIONAL ENROLLMENT

o

NOTIFICATION

No: Sla Dated: [ {2 ~) 0

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mahmood Igbal Khan
S/O0 Mohd Igbal Khan
R/O Maka Najhari, Tehsil Mendhar, Distt. Poonch

vide notification No..> . dated 67 & -/ for a period of one year has

been extended till .5/ /2.- 245/ after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the
CID.

The renewal / extension of provisicnal licence/enrollment must

e soughi before the date of expiry unless the absolute/final

onrollment as an Advocate is ordered there before.

By Order }\ L
N N N

(Mohammad Yasin Beighj
Registrar (Adm.)

1

s
- ! ‘ '@ ) : " Ll“‘ "
oSt p pated: |G- 122000 sty

po: /A T

2 f1rj1e
Copy forwarded to the: - |
1. Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of India, New Delhi.

r
oo

Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

s President. District Bar Association, Poonch.

CPC e-Courts High Court of J&K Jammu for uploading on the official
weabsite.

Mr. Mahmood Igbal Khan, Advocate

for information and necessary action.

(@}

o

1
o A
-y ««1 ()\ S

Reosc-tral }T\Elm g

1

)
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advecates Act, 1961)
* ok k%

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

Noo - pated: JY -2 -D020

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Syed Mobhamad Abbas
5/0 Syed Yousuf
R/Q Wahapora, Nagpora, Budgam

vide notification No. 1194 dated _ !7-"""/ € for a period of one year has

been extended till %).)> 20>  after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the

CID.

The renewal / extension of provisional licence/enroliment must

be sought before the date of expiry unless the abscolute/final

enrolimenrt as an Advocate is ordered there before,

By Order K —
y /7 . ! . /“w P

(MohamméawYasin Beigh)
Registrar (Adm.}

o

/;o)li’m

3, (,n :/’ / ok . IS N
No: 1 4 66 - f‘[/{( £’ Dated: (G- 12 -0 o

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2 Secretary, Bar Council of India, New Delhi.

) Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4. President, District Bar Association, Budgam.

5. CRC e-Courts High Court of J&K Jammu for uploading on the official
“websile.

8. Mur. Syed Mohamad Abbas, Advocate

...... for information and necessary action.

et ST

™y R
Registrar (Adm.) ——-




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU
(Exereising powers ol Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

EXTENSION
OF PROVISIONAL ENROLLMENT

e

:

NOTIFICATION

Noi 5[0 pated: D12 D a)a

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Nikhil Verma

S/O Manohar Lal Verma

R/Q H.No.20, Ward No.6, Opposite Higher Secondary Schooi Ban
Ganga Katra, District Reasi

vide notification No. | /¢ g dated /7///// & for a period of one year has
been extended fill _™ .72 - 2021 after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the

CID.

The renewal /| extension of provisional licence/enroliment must

be sought before the date of expiry unless the absolute/final

enroliment as an Advocate is ordered there hefore.

2y Order !\\ PR

(Mohammﬁd’ sin Beigh)
Registrar (Adm.)

| | la,
Moz 2 B0 (IC: [ Dated: (Y 12 - 200 a«;;;j\w
Copy forwarded 1‘0 the: -
1. Principal District and Sessions Judge, Reasi
2. Secretary, Bar Council of india, New Delhi.
3. Manager, Government Prr:W, Jammu for publication in the next issue
of Government Gazetle. '
4. President, Districl Ba FA\SoOCIatIOn Reasi.
h. CPRC e-Courts High Court of J&K Jammu for uploading on the official

website.
6. My, Mikhil Verma, Advocate
for information and necessary action.

Y R
Registrar {(Adm.)




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU
(Exereising powers of Bar Council under Section 38 of the Advocates Act, [961)
* k%

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: s 4D Dated: |G -/2-000 o

Provisional admission granted under Advocates Act, 1961 in favour of

My, Kirti Kumar Khajuria
5/0 Shiv Kumar Khajuria
/O Village Shallan P/O Dayala Chak, Tebsil Hira Nagar, Distt. Kathua

vide notification No. /¥é0 dated I5-% /8  for a period of one year has

bheen extended till 9y - 1 > after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the
CID.

The renewal / extension of provisional licence/enroliment must

be sought before the date of expiry unless the absolute/final

enrollment as an Advocate is ordered there before.

By Order oo
g ey AT
(Mchammad Yasin Beigh)
Registrar (Adm.)
o Lo

3 . ,‘! A 'g L ¢ . N N eree
No: L1 hey o 7 P Dated: /5~ 19 o) 20lubo

v

P

Copy {orwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4. President, District Bar Association, Kathua.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. M. Kirti Kumar Khajuria, Advocate

...... for information and necessary action,

E
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-
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HIGUH COURT OF JAMMU AND KASHMIR AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Aci, 1961)
x ok ok

| EXTENSION
I[ OF PROVISIONAL ENROLLMENT

NOTIFICATION

2

ey - a
No: .7 4 Dated: / ./ - Doln
/ ' 4

FProvisional admission granted under Advocates Act, 1961 in favour of

Ms. Hloma Bashir

Y} Bfashir Ahmad

VO H.No.27, Nowpora, Chadoora, Budgam
A/P Humhama Heights H.No.41, L-4, Budgam

vide notification No. 155 dated 2.3-2-018 for a period of one year has

been extended till _>1-1>>021  after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the
CID.

The renewal / extension of provisional licence/enrollment must

be sought before the date of expiry unless the absolute/final

enrolliment as an Advocate is ordered there before,

By Order \ N e
o~ ,,.««

(Mohammad‘fsm Beigh)

Registrar (Adm. )L

bor e

%

) i o ) N . . r""
No: 7 {7 f’f" ’/; M Dated: [ - /2 ele 2011130

Copy forwarded to the.

l Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of India, New Delhi.

3. Manager. Government Press, Jammu for publication in the next issue
of Government Gazette

4. President, District Bar /\ououation Budgam.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Ms. Huma Bashir, Advocate

...... for information and necessary action.

\ e

I e
Registrar {[Adm.) S
Mo,

e

FIEN f 17 !f/@




HIGH COURT GF JAMMU AND KASHMIR AT JAMMU

{(Excrcising powers of Bar Council under Section 58 of the Advecates Act, [961)
ok ok

EXTENSION
OF PROVISIONAL ENROLLMENT

T — A

NOTIFICATION

SR
~ F ;.

b Dated: /“i /o - j a0

No:

Provisional admission granted under Advocates Act, 1961 in favour of

Ma. Shilpi Narayan

D/G Suraj Narayan

R/ Sectoy-0, Babliyana Road Gangyal, Jammu

vide nolification No._j §71. dated _j . %./ 8 for a period of one year has
peen extended till = 17k, after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the

CiD.

The renewal / extension of provisional licence/enrolliment must

be sought before the date of expiry unless the absolute/finai

enrollment as an Advocate is ordered there before.

?

By Order E e N e
~7 N\ T .
(Mohammad Yasin Beigh)
Registrar (Adm.)

8 A)

o~ f P 7 o
i

. , i o - S
No: /} {ip(ﬂ‘ Do ' Dated: / 7o } /}-7?‘)'-(’"/’-) 2 “aalulre
li

Copy forwarded to the: -

Principal District and Sessions Judge, Jammu.

N -

Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazetle.

<, Fresident, Bar Association, High Court of J&K Jammu.

o. CPC e-Courts High Court of J&K Jammu for uploading on the official
website, o

5. Ms. Shilpt Narayan, Advocate

for information and necessary action.

’

S

Y \ e L
Registrar (Adm.)

ey

wbaey

f:;:—(;‘ 1 (.’, M




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 38 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: Kx;j(/w | Dated: f(j - }i,)?.,« ,).ﬂ)ﬂ,{}}

Provisional admission granted under Advocates Act, 1961 in favour of

Mir. Jodhvir Singh
5/0 Rattan Lal
R/ 322/4, Ward No.6, near Firing Range, Raipur Satwari Jammu

vide notification No. ) 285 dated _ 29:/>" {7 for a period of one year has

been extended till 2 1. 13- 2\ after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerneda
University and verification of his/her character and antecedents from the
CID.

The renewal /| extension of provisional licence/enrollment must

be sought bhefore the date of expiry unless the absolute/final

enroliment as an Advocate is ordered there bhefore.

! )
By Order f\ N QR

('V!ohamm wT/asm Beigh)
Registrar (Adm.)

No: s 14 L Pratea: -1 2000 L\'"'_'
e — ’ w\u)m

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jarnmu.

2. Socretaiy, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4. President, Bar Association, High Court of J&K Jammu.

5. CPC e-Courts High Counrt of J&K Jammu for uploading on the olfficial
website.

5. Mor, Jodhvir Singh, Advocate

...... for information and necessary action.

A

L*"’. P e

Registrar (Adm.) —
L\‘Wrz..

S lie

e




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU
(Exercising powers of Bar Council under Scetion 38 of the Advocates Act, 1961)
* k% %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: ™ Tjgf' */ Dated: / ()/ ~ 1) 20l

Provisional admission granted under Advocates Act, 1961 in favour of

M. Daanish Maldwnotea

5/ Subash Chander Makhnotra

R/ Village Shabipur, Fehsil Bishnah, District Jammu

vide notification No /848 dated 1< - 2. /)8 for a period of one year has
been extended till __72,J. /3.~ after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the
CID.

The renewal / extension of provisionai licence/enroliment must

be sought before the date of expiry unless the absolute/final

enrollment as an Advocate is ordered there before.

By Order , Ww
-~ - AN R
(Mz:)?nammét%"‘féﬁﬁ(}aigh) r
Registrar (Adm.)L
No: L | 2712 jl > Dated: ! G- 1> D000 ‘?ﬁ)vo

Copy forwarded to the: -

——h

Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Dethi.

3. Manager, Government Press, Jamimu for publication in the next issue
of Government Gazefte.

4. Fresident, Bar Association, High Court of J&K Jammu.

5. CPC e-Courts High Couwrt of J&K Jammu for uploading on the official
website.

6. My, Daanish Makbnotra, Advocate

for information and necessary action.

KM,«*"" AV

- -
Registrar (Adm.) 777

L,

\’/D/?y:]%ﬁ




BI1GH COURT OF JAMMU AND KASHMIR AT JAMMU

(Excreising powers of Bar Council under Section 58 of the Advocates Act, 1961
* K %k

EXTENSION
OF PROVISIONAL ENROLLMENT

———— e—TE]

NOTIFICATION

s - Dated: IC? T2 DD A

4

No:

Provisional admission granted under Advocates Act, 1961 in favour of

Ms., Harish Kumar
S/0 Javoa Ram

fastie)

R/O Raipur, Satwari, Jammu

vide notification No.ﬂi dated _leo-7-78 fora period of one year has

been extended till 2y 52>+ 3= after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the
CID.

The renewal /| extension of provisional licence/enroliment must

be sought before the date of expiry unless the absolute/final

anrcellment as an Advocate is ordered there before.

N -

By Order PN e
7
MohammEﬁ’Yg;n Beigh)
Registrar (Adm.) L
.
e LA W
No: D 1Y - i, /E !’ Dated: | H-J2-2000 Taen)2o

Copy forwarded to lne. -

—n

Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Govern ment Gazette.

4 President, Bar Association, High Court of J&K Jammul.

5. CPC e- Courts High Court of J&K Jammu for uploading on the official
website,
6. Mg, Harish Kumar, Advocate
...... for information and necessary action.

3
\ e,
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Reqwlrar\‘m‘n )) e
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU
(Exereising powers of Bar Council under Seetion 58 of the Advocates Act, 1961)
KOk X

TRy

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

P

ST : -
No: B 4 Dated: /(? 1D

7

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sudershan Kumar
5/0 Romesh Chander
R/ Kambal Danga, Sagalta, Tehsil & District Udhampur

vide notification Mo. 1?5 dated y,.-31-74&  for a period of one year has

P

been extended 1l __ 1. 12.-2)  after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of hisfher character and antecedents from the
CID.

The renewal [ extension of provisional licence/enroliment must

be scought betore the date of expiry unless the absolute/final

gnrollment as an Advocate is ordered there before.

By Order

3 . B
(Mohammaad-Tasin Beigh)
Registrar (Adim.) }
, l"\.\\as-N
oy 4, b 1 G 5 95 e
Mo: /itipit, ot /"/f} Dated: [ ]« /2 Do) 5 el ) e
pos oo : 7 -
Copy forwarded to the: -
i Principal District and Sessions Judge, Udhampur,
2. Secretary, Bar Council of India, New Delh.
3. 2‘\."'ta,;ug<, , Government Press, Jamimu for publication in the next issue
of Government Gazette
q. Fresident, Disirict Bar ASS' ciation, Udhampur
5. ur'(‘ e-Courts High Court of J&K Jammu for uploading on the official

website,
6. My, Sudershan Kumai, Advocate
_for information and necessary action.

r"" s\\v R Yo e
eg; strar (Adm. ) ‘

LL_

),/‘l}fi' ;‘/ﬁ




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU
(Exercising powers of Bar Covucil under Seetion 58 of the Advoeates Act, 1961)
P

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTE‘T‘! CATION

’f‘T Y A . i
No: .. MG Dated: , . PRYN DY

Provisional admission granted under Advocates Act, 1961 in favour of

Vir, Amit Kumar Behlam
5/O Ram Paul
R/O Magowalli, Kotii Maffi, Tehsil Suchetgarh, District Jammu

vide notification No.j}_@i dated 29+/3IF for a period of one year has

heen extended till 2,y .12+ %\ after condonation of delay and subject to

the verification of his/her Certificates/l.L.B Degrees from the concerned
University and verification of his/her character and antecedents from the
CID.

The renewal / extension of provisional licence/enroliment must

be scought before ihe date of expiry unless the absolute/final

charollinent as an Advocate is ordered there before.

By Order i g T
— -
(Mohammad Yasin Beigh)

Registrar (Adm.)
/‘:LW‘\

Mo: .;jfj»if i f,},/z./.r/f) Dated: f ('/; 2 el M;D}u}l@

Copy forwarded to the:

i Principal Districl and Sessions Judge, Jammu.

2 Secretary, Bar Council of India, New Delhi.

3. Manager. Government Press, Jaa'nmu for publication in the next issue
of Cuvernment Gazelle,

4, President, Bar Association, High Court of J&K Jammu.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official

websiie.
Bie. Amit Kumar Behlam, Advocate
_for information and necessary action.

4
i
o ";\ . ,—"YW\

Peq;sua\f TAdm !




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exereising powers of Bar Council under Section 58 of the Advocates Act, 1961)

) % ok
EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

b

i 4N } N .
No: DO} pated [ 5] [) - 2 o)s

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ramansh Billawaria
S/0O Rakesh Billawaria
R/} H.N0.20, Scector-14, Nanak Nagar, Jammu

vide notification No.S 0 2, dated | o.7. /& for a period of one year has
heen extended till _21: /2-->Y  after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned
Universily and verification of his/her character and antecedents from the
CID.

The renewal | extension of provisional licence/enrollment must

he souahi before the date of expiry unless the absolute/final

enroiiment as an Advocate {s ordered there before.

N )
By CUrder — - 3‘\_\ O
(Mohammam Beigh)
Registrar (Adm.)
i oo b . J&L—“}\}
No: /| 5' 1614 Ef' P Dated: [~ ) D edn SIS
Copy forworded to the: -
1. Principal District and Sessions Judge, Jammu.
2 Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue
of Government Gazelle
“+ President, Rar Association, High Court of J&K Jammu.
5. CPC o-Courts High Court of J&i< Jammu for uploading on the official
website.
6. M. Ramansh Billawaria, Advocate

for information and necessary action.

) e} GAN

Reg:btrar {(Adm.) L
\,.,‘,7\

f)g} infe




HIGH COURT OF JAMMU AND KASHMIR AT IAMMU

(Fxereising powers of Bar Council under Section 38 of the Advocates Act, 1961)
* ok ok

e

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

H
]

No: 70 / L/ Dated: 25~ A4 Dpnds

Provisional adrission granted under Advocates Act, 1961 in favour of

Wis. Mehnaz Chowdhary

D/O Mayaz Ahmed

R/ Gari, District Reasi

AP Bathindi Gaziabad, Sunjwa Road C/O India Cake House, Jammu

vide notification No. 7 6 dated 'o )?/l ) B for a period of one year has

heen extended fill i1+ | 2-- 202 after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the
CiD.

The renewal / extension of provisional licence/enroliment must

he sought before the date of expiry unless  the absolute/final

anrollment as an Advocate is ordered there before,

By Order —. \« e /\f-\(__,,f.
(Mohammad-Yasin Beigh)

Registrar (Adm.)

Aot \"< / I(/ ) /// /) Dated: /' g - ’i) ) ;),/) ) [ r,_,—-v-'""""f\

((‘t\! forvwarded te the: -

1. rincipal District and Sessions Judge, Jammu.

2 3( sretary, Bar Council of india, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
Uf"mvmrmwmt dwtt(“

Dresident. Bar Association, High Cowt of J&K Jammu.

. CRC e-Courts Higl y Courl of J&K Jammu for upleading on the official
websiie.

g, s, Mcehnaz CEmwulmb s Aclvocale

ior information and necessary action.

o . - "f’CNMu
- &w// T

Registrar (Adm.)

%w

e

s ) b 1A




GH COURT OF JAMMU AND KASHMIR AT JAMMU
Exereising powers of Bar Council under Seetion 58 of the Advocates Act, 1961)

x ok ok

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION
L0 (] y .
No: RISV Dated: ! ;’ - ). DE)0

Provisional admission granted under Advocates Act, 1961 in favour of

Mir. Trfan Saleem Shah

/0 Mohd Saleem Shab

R/G 8-Mohalla Mehman Partly, Lal Chowk, Ananatnag

vide notification No. s eo dated o.8- z,o_{gﬁ for a period of one year has

been extended till __ %12 3= after condonation of delay and subject {0

the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the
Cib.

The renewal | extension of provisional licence/enroliment must

be sought before the date of expiry unless the absolute/iinal

enrollinent as an Advocate is ordered there before.

o~
(Mohammad Yasin Beigh)
Registrar (Adm.)l

By Order

Al
ORI s 1 DY A YA — o
No: A0/ 001 J0) Dated: / oL // L 020 o F
T /
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.
President Bar Association, High Court of J&K Jammu.

/.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

Fie. Trfen Saleem Shah, Aavocate

for information and necessary action.

a ;
7 N
£ L
Registrar (Adm.) .
H
b




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Excrcising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k ok

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: f:}.. Ia -_’?; Dated: / ("f -1 ~0)0

Provisional admission granted under Advocates Act, 1961 in favour of

Myr. Sheikh Jahangir Akbar
S5/0 Sheikh Mohmad Akbar
/O Wadoora Payeen, Posh Bagh, Sopore, Baramulla

vide notification No. & Z[ dated [y -/p 2018 for a period of one year has

been extended till >7j )~ <9\ after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the

CID.
The renewal /| extension of provisional licence/enrollment must

be sought before the date of expiry unless the absolute/final

anroliment as an Advocate is ordered there before.

By Order }1\ T e

. ' P P
(Mglzlamm\a‘d‘Ygsﬁn Beigh) '

Registrar {Adm.) \

A 1

5 7 NP
W p g, oo 2 g ‘ Ci ‘ ¥ Y . i
No: 2400 8-55]1-P Dated: [ 1o D) el 2o

]
Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Fress, Jammu for publication in the next issug
of Government Gazette.

4. President, District Bar Association, Baramulla.

5. CPC e-Cceurts High Court of J&K Jammu for uploading cn the official

website.
6. Mr. Shetkh Jahangir Akbar, Advocate
for information and necessary action.

\ o
N T T
Registrar (Adm.j , -

Ao
Aﬂ‘l\/'{.}] ) ’Q)’b




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU
(Excercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K ok

EXTENSION
OF PROVISIONAL ENROLLMENT
— = e

NOTIFICATION

No: 0y 1y Dated: [ - /) =D 0 2p

Pravisional admission granted under Advocates Act, 1961 in favour of

Mr. Shahroze Abmad Mir
S/0 Ab Samad Mir
R/O Kawarhama, Aastan Mohalla, Tangmarg, Baramulla

vide notification No. 880 dated __13-/ o -] & for a period of one year has

been extended till _>y - )2 2=\ after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the

CID.

The renewal /| extension of provisional licence/enroliment must

be sought before the date of expiry unless the absolute/final

enrollment as an Advocate is ordered there before.

e

By Order 3\ PN
m . N T 4

(Mohammad Yasin Beigh)
Registrar (Adm.) ]

T T IO . _5:\;:.1.\,, -
No: Z {4 A~ 4% ,)L"‘/” Dated: [ /]2 -2 o2n R A
Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4. President, District Bar Assaciation, Baramulla.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website. '

i, Fiy, Shahroze Abinad Mir, Advocate

.. JTor mformaticn and necessary action.

i | N
3 P \/Vv”' B
A 1 v e

N
Registrai {Adm.)

—¥

2 f1/




HIGH COURT OF JAMMU AND KASHMIR AT ]ANHVII'_

(Excreising powers of Bar Council ander Section 58 of the Advocates Act, 1961)
* Kk ok

EXTENSION
- OF PROVISIONAL ENROLLMENT

arrar — roR——TE e

NOT!FICATION

Provisional admission granted under Advocates Act, 1961 in favour of

Wir. Rakesh Manhas
5/0 Prem Singh
R/O Marog, Tehsil & District Ramban

vide notification Nc.. (C / dated ] - (/ |} fora pericd of one year has

been extended till - |- 1. - /-1 after condonation of delay and subiect to
the vernfication of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the
CID.

The renewal | extension of provisional licence/enroliment must

be sought beiore the date of expiry unless the absoclute/final

enrollment as an Advocate is ordered there hefore.

2

By Order ’\ )

f - \ ”{(/ /\krr .
{(Mohammai ?ﬁsm Beigh)
Registrar (Adm.)/
‘ |

s FA b

, ¢ b & oo R
No: . i f,' % Dated: / L? DD alo SR TTR Y

Copy forwarded to the: -

1 Frincipal District and Sessions Judge, Ramban.

2. secrelary, Bar Council of India, New Delhi.

3. Manager. Government Press, Jammu for publication in the next issue
of Government Gazette.

4. President, District Bar Association, Ramban.

5. CPC e-Courls High Court of J&K Jammu for uploading on the official
website.

3, M. Rakesh Manbas, Advecate

.. forinformation and necessary aclion

4 ’
W 1 \\ 4‘ Oh )f \ -
*?’csgr imr 7\\ m .
P :.> B !
{:fj::?:;_
i.j -
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU.
(kxercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k&
EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: e Dated: | “* = [ 3.3~

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Avish Sharma

S/ Chander HMoban Sharma

R/G H.No.4, Mavble Luclave Trikuta Nagar. Jammu

vide notification No. / _dated )/ 5. /(i for a period of one year has

been extended fill .'f}) [ // - )00).] after condonation of delay and subject to

lhe verification of his/her Certificates/LL.B Degrees from the concerned
University and varification of his/her character and antecedents from the
CiD.

The renewal | extension of provisional licence/enroliment must

be sought beofore the date of expiry unless the absolute/final

oiroliment as an Advocate is ordered there before.,

der i -
By Orde: A A YT

N

!F;/!fﬁ“mnmm] Yasin Beigh)
Registrar (Adm.)

P .4, 4
[N Ty ; t ;’ ] I - l Y } 8 e . }/h\,,-.(z‘\—
MO S b Ch e 1A /_‘ - [ Dated / T A o P “\
T e < t1) } A
,}/'(') i <

Copy forwarded fo the: -

Hrincipal rnam(l and Sessions Judge, Jammu,

’

2. Sacretary, Bar Council of India, Mew Delhi.

3. Manager. Government Fress, Jammu for publication in the next issue
of Governmant Gazette.

A President, Bar Association, High Court of J&K Jammu,

& CROC e-Cowis High Courl of J&K Jammu for uploading on the official
webhsite.

G, Ao Avish Rhaviaa, Advocate

S vy ry R ey oy B - —~ ey ey -
Cior information and necessary action.

e




FHOGH COURT OF JAMMU AND KASHMIR AT JAMMYU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
' * ok ok

==

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

I R N S
No: i o _ Dated: i_"f ek

Provisional admission granted under Advocates Act, 1961 in favour of

Myr. Sabtil Bharts
S/ doginder Pal Damathia
O Vill, Mandlial.P.O Ramgarh, Distt. Samba

vide notification No. S ); dated (0 2 /. / for a period of one year has

been extended fill /. [2 20 [after condonation of delay and subjact to

the verificaticn of his/her Certificates/LL.B Degrees from the Concemed
University and verification of his/her character and antecedents from the
LRI

.
Lotis.

The renewal | extension of provisional licencelenrollment must

be sought before the date of expiry uniess the abhsolute/final

enrollment as an Advocate is ordered there before.

- -, . . 2 .
By Ordei . L e D
(Mohamm: ;T Yasin Beigh)

Registrar (Adm.) ‘

0,
. i L 1_/ ) .}:‘f\ ﬁ\"b’(
\ ) :.(xv K 7 ':ﬁl , "‘; » ,"v_ . / i‘ ‘ o
Mot [l o0 Dated: S Y - i) do e — -
T ' 2.0} TRRI

Copy forwarded 1o the: -

1. Principal District and nCS 1s Judge. Samba.
2 secrelary. Bar Council of in dla New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazelle.
Prosident, District Bar Assoclation, Samba.

h, CRC a-Courts g Courl of J&K Jamimu for uploading on the official

P R
WU IDHE

& My Bahi! Bhari, Advocate
forinformation and necessary action,
. /\\ RS | ‘,"\/‘ \’J\
Ly et I
Registrar 1Adm y
o .
T I 5
l“‘la‘«
b
ST




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU ‘r

{¥vercising powers of Bar Council under Section 538 of the Advocates Act, 1961}
* ok ok

EXTENSION
OF PROVISIONAL ENROLLMENT

e ————

NOTIFICATION

4 :,m (a o
No: VY Dated: / il f/?.,‘ _(‘/) &
Provisional admission granted under Advocates Act, 1961 in favour of
Ma. Meghal Khanna

53/ Kulbhushap Khauna
/O HLMNe. 219 Channt Himmat, Thangerpully, Jammu

-

vide notification No. ""‘FY'([ dated 4.0 / - for a pericd of one year has

I N NPT ) , :
been extended till 2115 - .02} after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the
CID.

The renewal / extension of provisional licence/enroliment must

he souaht bofore the date of expiry unless the absolute/finai

enrollment as an Advocate is ordered there hefore,

1 -
= H I
it

B2y Order e
/”-7 e /'«’T\

(Moh ammad Yasin Beigh)

Registrar (Adm.)

/ e A1
’ ; P I 'm ,/'l 7 /” 5 .’j (/1:} /. A S, ,} - . k’-
Mo: ./ i (o) Dated: /O g e e
L, Lo f . y . : 3 1+ ol 1

Copy forwarded Lo the: -
1. Principal District and Sessions Judge, Jammut,
2. Secretery. Bar Council of india, New Delhi.

3, Manager, Government Press, Jammu for publication in the '1‘3X* izsue
of Government Gazette,

Pre “rdfm* Rar Association, High Court of J&K Jammu.

5 CPC e-Courte Hiah Court of J&K Jammu for uploading on the ofiicial.

BAs Bleghal Khanpa, Advocate
Afor informalion and necessary action.

£

§ ,
| e
N ey M -
metras (; \dm,} e

?

A

S KN

N L




HIG E COURT OF JAMMU AND KASHMIR AIJAMJ‘VHJ !

Exeveisivg powers of Bar Couneil under Section 53 of the Adverates Act, 1961)
P S

L EXTENSION |

| IL._(_:)F PROVISIONAL ENROLLMENT

1 e

NOTIFICATION

f =

No: ™y }'—’i} ‘4 - Dated:” //‘ [ 20

Provisional admission granted \s'werAdvocatm Act, 1961 in favour of

s Proivanks Phakur
N Bher Singh

/O Village Bhuli ari, ‘Tehsit Bani District Kathua
AT Billawar District & athua ‘

vide notification No. s b - dated ). { 20 or period of one year has

I 200 after condonation of delay and subject to

the verification of histher Certificates/LL.B Degrees from the coricerned

oaen extended tili

University and verification of his/her character and antecedents from the

Fhe renewal [ extension Uf provisionai hcwir‘e/emoilment must

ke _sought before the date of expiry _unless the absolute/final

gorolitent as an Advocate is ordered there before,

By Qrder ’s“ -
’ww? R - &;\f\ \/\»‘

(M(;ndmﬁzaﬁ Yasin Beiqh}l
R@J:bxmrmdm (,

l{," ‘/‘,/ '&{h ;\
O O I S 2 B E R 50 - o
Moo 2/ 0 T L5 Dated: Ll e e T min ]
Copy ”nv\m:ﬂ(‘u iC 4519
i Princinad Disirict and Sessions \!UdC}C‘ I\amu“
2 cecreiny, Bar Counail of Indi 4, New Deihi,
3. Manager, Government Press. Jammu for publication in the next issue

of Government GCazelte

Pres iuw*f, Listiict Bar Association, Kathua,
CPC o-Courts High Court of . J&IC Tamny for uploading on. fnu officiai
W b&sl‘.,-':.‘ -
. s, Pervgnbn e kur, Advoonte

S0 information A NeceSs sSary action.

3

4 .

! \
l

g L e

P o ‘v

R’uqrt:ar (f\dm\




HIGH COURT OF JAMBMU AND KASHMIR AT JAMMU
(Lxercising powers of Bar Cowrctl under Sectien 38 of the Advocates Act, 1961)
* % K

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION
No: ” 4l Dated: L} D Do) m

Provisional admission granted under Advocates Act, 1961 in favour of

My, Bushant Kamar Sharma

‘4/f(‘ She Awmryt Lal,

/0 ‘y’ailaw Pangrain Ghambir Bmumana, I\’Lunjd!xou R‘lj()l”l,
AT Wapd Mo 2, Talwal, Rajouri,

\ P , NN R ) : : L
vide notification No._ '/ 77 dated /7. ~ . /{ for a period of one year has

. -/"

been exiended il 77 - 702 Jafter condonation of delay and subject to

—

he verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the

Cib,

The renewal | extension of provisional licence/enroliment must

be sought before the date of expiry unless the absolute/final

enrollment as an Advocate is ordered there before,

%

By Order “‘x ,,Jn

IMohr«smmad Yasin Be,igh)
Registrar (Adm,)
N e [

v
v O A Y R I P o S L [ Sy e
Pecyr S 0 S i Dated: L o T S S

ORI A SDNMERINY S S AR

Copy forwarded @ the: -

1) Frincipal District and \)Ob |uns Judge, Rajouri.
Secretary, Rar Councll of India, New Delhl
Manager, Governmenl Press, Jamimu for publication in the next issue

fo
of Governmenl Cazelie,
A4, P esidend, DNsirict Bar /\bs’oe;i:iﬁ“m Rajourt,
A, 000 e-Courts High Court of J&K Jammu for upioading on ine oflicial
wabsite.
. ar. Dushant Kamae Sharma, Advocaie

Ctor information and necessary action.

et
4

) vﬁn_,.---"'-‘\ N \ . lw-_ﬂﬁ,_f.. -3 N Sp——
- o

Registrar (Adm.)
el Y
T T

[




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU
(Excreising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K K

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

Ne: S CDated | f) 220

Provisional admission grante e mdorAdvocatec Act, 1961 in favour of

Ms. Shab Sami Ullab
D/O Mehraj ud Bin Shah
/0O Sempora, Puniba Chowk, Srinagar

vide notification f\,o " dated : b / ye/ ) for a period of one year has

been extended till 5 ‘w ~f Lg" after condenation of delay and subject to

the verification of his/her Certific cates/LL.B Degrees from the cancerned
University and verification of his/her character and antecedents from the

CID.

The renewal / extension of provisional licencelenroliment must

be sought before the date of expiry unless the absolute/final

enroilment as an Advocate is ordered there before.

v{Mohan‘unad”\?aSifn Beigh)
Registrar (Adm.),.

g

v - S
LR ST t

P ’

f P S
Dated: / /71 -

opy forwarded o the: -

1) E—‘“'nmpu‘ Mistrict and Sessions Judge, Srinagar.

2 Secretary, Bar Councit of India, New Delhi.

A, i"‘%,"aanager,, Covernment Press, Jammu for publication in the next issue
of Covernmani Gazette.

4. Pi‘esid s, Par Associadon, High L, urt of J&K, Srinagar.

2. Cpe e-Courts High Court of J&IC Jamimu for uplcading on the otﬂcnax

WO i z, 2
nis. Shah sami Ullab, Advocate
Sor information and necessary action

Registrar (A(ipi}}
A [ —'/5 1A, ,/'

W Y

d



HIGH COURT OF JAMDMU AND KAS SHMIR AT JAMMU
sncil under Scction 58 of the Advoeates Act, 1961}
) Kk ok

(Vxereising powers of Bav Cs

. CXTENSION
OF PROVISIONAL ENROLLMENT

NOTIF iCATEON

-

NO: A / CDated: | -2 ) 0

Provisional admission granted under Advocates Act, 1951 in favour of

Mr. Syed Faisl Gillant
/0 Syed Teesa Shak Giltani
G S}"ti(!:hlmai Basgran,Uri, Baramulla

AP Mandir Bagh Gop. Vikram Hotel Srinagar

vide notification Mo~ & 7 dated ! 7/
.9 a1 after condonation of delay and subject to

s A
- P}

1 ¢ j&for a period of one year has

heen exiended till 4
the verification of his/her Certificates/LL.B Degrees from the concerned

Lniversity aind verification of his/her character and antecedents from the
CiD.

The renewal | extension of provisional icencelenroliment must

sought before the date of expiry unless the absolute/fmi

enrollment as an Advocate is ordered there before,

By Order |
(Mohammad Yasin Beigh)
Ru_,.snm (Admf
)‘\

: 3 17 ¢ . ;

Copy forwarded to ihe!

o h mcinal District and Sessions Judge, Baramulia.
2 o wf ary, Bar Counc l of ! ndia, New Delhi.
5 Manager, Government Press, Jammu for publication in the next izsue

of Governiment Gazette,

bragident District Bar Association, Baramulla.

5 CR0 e-Courts High Court of J&K Jammu for uploading on the 5 official
webhszito

¢ e Z"?j-;:mj %ﬂfaési {ritiam, Advocaie

o information and necsssary achion.




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU
(Exercising powers of Bar Couneil under Section 58 of the Advocates Act, 1961
* % k&

- vaexamer nerew T romn

- EXTENSION
OF PROVISIONAL ENROLLMENT
: |

NOTIFICATION

A N )
No: s / -2 - Dated: f - PRPRPY

Provisional admission granted under Advocates Act, 1861 in favour of

Mr. Sved Molimad Abbas
S0 Syed Yousud
R/C Wahapora, Nagpora, Budgam

4

vide nolification No.// § . dated 14, 3 - 1 7 fora period of one year has

heen extended fill 51 - 1 2-%c0 | after condonation of aelay and subject to

the verification of his/ner Certificates/LL.B Degrees from the concerned
University and wverification of his/her character and antecedents from the

ClD.

The renewal / extension of provisional licencge/enroliment mus:

he soucht before the date of expiry unless the absolute/final

enrollment as an Advocate is ordered there before.

By Order

(ﬁl\llohammésd Yasin Beigh)
Registrar Adr{a

e \//
y - P

. - N L 3
R , J £ i !)/!' i . ;2\ \ ’ R . P § o . -
o LW / £ F pated: [ -2 D)o

1 i

Copy ferwarded to the

1. Princinal District and Sessions Judge, Budgam.
2. Ser retary, Ba& Pounul of India, New Delhi.
3. Manager, Governmert Press, Jammu for publication in the next issue

of L,J\_)\.,/a;rnmcnt Garette.
President, ‘"Wi%trir't Bar Association, Bucgam.
CPC e-Courts High Court of J&K Jammu for upleading on the official
website
&, Mu. Syed Molmad Abbas, Advocale
for information and necessary action.

F’iegistrar (Adnjs

i O




FHGCH COURT OF JAMMU AND KASHMIR AT JAMMYJ
(Exercisiag powess of Bar Council under Scction 38 of the Advecates Act, 19C1)

ok ok

v

FXTENSION

J
l OF PROVISIONAL ENROLLMENT

e

S

Frovisional admission granted under Advocates Act, 1961 in favour of

M, Yawer Mubarik Peerzada
A/ Mobamad Mubarik Peerzada
R/Q Barzulla,Panjigam, lmmhp(n l

. e ¥e , ~ O o
vide notification No. W Ny ”;; dated !5 -5 10 for a period of one year has

heen extended till i--17.-202.0 after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the

ot

———

The renewal / extensicon of provisionai licenca/enrollment must

b2 sought before ihe date of expiry unless the absolute/finai

enroliiment as an Advocate is ordered thiere before.

By Order
~— e R S
(Mohammdd Yasin Beigh} °

Roq. strar (Adm \ /
A(‘Ln-»——-m\

No: o - Dpated: [ [0 Lol R

Copy forwarded to tdw -

1, Frit 'u“ip  District and Sessions Judge, Bandipora.

g Secretary Bar Council of i 1|a.. New Delhi

3. lar i, Government | “HJ Jammu for publication in the next issue
rarent Gazelie

. District Bar /l ssociation, Bandipora.

g ouris High Cowt of J&K Jarmmu for uploading on the official

Nie Vawer f‘”iaﬁ)-z"i&; Peerzada, "-\d\/b(;&!bﬁ :

.

for infarmation and necessary action.

\/”-/" e T




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU -

(Exereising powers ef Bar Council under Section 58 of the Advocates Act, 1961)
* Kk ok

EXTENSION
OF PROVISJONAL ENROLLMENT

NOTIFICATION

No: D 9 g Dated: / (’7 —/). ~2o2a

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Serney Kumar
S/ kshwar Lal
/0 Shuppi, Khankote, P.O. Moinlla District Doda

vide notification No. /7 dated 13. 2 | F fora period of one year has

been extended till ?)) JZ . 21 after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the
CiD.

The renewal / extension of provisional licence/enroliment must

be sought before the date of expiry unless the absolute/final

enroliment as an Advocate is ordered there before,

ES

By Order \ )

/««-‘7 N O™ —
(Mohamm\;ﬁfﬁﬁBelgh .
Peq:‘;tral (Adm.) A

l«
Mo ) f 503 -¢ (77/( 2 pated: (¢} -/0 ) oln Minlw

Copy forwarded io the: -

1 Principal District and Sessions Judge, Badherwah.

2. Secretary, Bar Council of india, New Delhi.

3 Vianager, Government Press, Jammu for publication in the next issue
of Government Gazette

4. Presideni, District Bar Asscciation. B nadenwah. :

5. CPC e-Cotrts High Court of J&K Jamimu ior uplcading on the afiicial

website. ’

M, Soney Kumar, Adveeale

Ao information and neceszary actior.

—

(]

*\\ '

PR e O
Registrar (ﬂcam :

/V/‘ l‘ .

)/G;,f‘//!

LO




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Excrcising powers of Bar Council under Section 58 of the Advocates Act, 1961) i

x k% %
| EXTENSION
OF PROVISIONAL ENRQLLMENT
NOTIFICATION
S 1\ /J : V } . ’ .
No: .} Z/ ’,‘/ Dated: /[ (‘7) rRyryy:

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Khalida Jabeen Gorss
D/O Wazir Hussain
R/O Saim Samat, P/O Nervojal, Rajouri

vidie notification No"_{fj_ dated ,“f . ).0/7for a period of one year has

heen extended tilt J1.12.-2.00] after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the Concerred
University and verification of his/her character and antecedents from LhU

CID.

The renewal | extension of provisional licence/enroliment must

be sought before the date of expiry unless the absolute/final

eiirollment as an Advocate is ordered there before.

oo } ’
By QOrdet . .k O e

(Mohemmuﬁaam Beigh)
Registrar (Adm.} !
‘77‘_,/"/ J
4:\

e

P \Ji', it & ﬂ "‘f'_'/./% 7 £y (5 NP et

No: AR "Dated: / 7/ 2 A )_oHuW
Copy .orwaicﬂrd to fhP: -
1. Frincipal Dislrict and Sessions Judge, Rajouri.
s Secrelary, Bar Council of india, New Delhi.
3. Manager, (Six:m—,mmc-em Press, Jd nmu for publication in the next issue

of Government Gazelle
4. President, District Bar Association, Rajouri.
5. CPC e-Courts High Court of J&K Jammu for uploading on the official

webhsite,
x AR [P PN I Eba, N SO (P [P
&, Nis, B hatida dubeen Tioest, Advocate
tor information and necessary action.

A

1y y
R B : “\\~ “‘/_"f’,_« p < b
Registrar (Adm.) .

3, -

A \




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Excreising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok

EXTENSION
OF PROVISIONAL ENROLLMENT

o

NOTIFICATION

T I O i
No: 5 L,/L vi Dated: l bt S, 2 o0

Provisional admission granted under Advocates Act, 1961 in favour of

Nir. Muzammil Mahmood
S5/0 Sheikh Mahmood
R/O H.No.127, Sec-6 Channi Himat, Jammu

1

vide notification No(__l_‘ij dated "] for a period of one year has

been extended till 5! 1) 2.¢7 after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the
CID.

The repnewal [ extension of provisional licence/enroliment must

be sought beiore the date of expiry unless the absolute/final

enrollment as an Advocate is ordered there hefore.

b ) |
oy "i\ _AOST
(Mchamits: A rEsin Beigh)
Registrar (Adm.)
!

e
' ,)‘,: -

By Order

=Ty ST * 5 f v ( ( 4 'J’ﬁ\»ﬁ%
No: ./ ! AT s / £ ’f * Dated: | ﬁ ~/ ) ) i } 0 — }
3 0]

OPY forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secrelary, Bar Council :)f India, Mew Delhi.

3. Manager, Government Fress, Jammu fer publication in the next issue
of Government Gazetle.

4, ’romc'om Bar Association, High Court of JEK Jammu.

5. ChPC e-( courns High Court of J&K Jammu for uploading on the official

\\/pb " 'k
Ny, R"mxgzmmii Fiahmood , Advocats
Lior information and neces \n.\/ action.

Reqistrar (Adim.) | o
(S P ’ il\‘h\\"'p

r)




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(xercising powers of Bar Council under Section 38 of the Advocates Act, 1961)
fo kR

f
) ~ EXTENSION
I OF PROVISIONAL ENROLLMENT

NOQTIFICATION

seent

. ey \} (* Y /\ ]
No: ARV Dated: / /J . s

Provisional admission granted under Advocates Act, 1961 in fa'vou'z' of

Mr. Kapil Sharma
SO Thuru Ram Sharma
R/ W.N6. 16, Hhiva Nagar, Kathua

vide notification No. “{t/.S dated / LY fora period of one year nas

been exiended 1l > ;’ [ 2. 2.1 after condonation of delay and subject to

the verification of his/her Certificates/LL.BE Degrees from the concerned
University and verification of his/her character and aniccedents from the
CiD.

The renewal ! extension of provisional licence/enrollment must

he sougnht before the date of expiry unless the absolute/final

enrollment as an Advocate is ordered there before.

By Order - D
‘ —y . en QST
(Mohamm = Yasin Beigh\
Regisfrar (Adm.) }
i
e Lo P pated: [ 4 12 o) "“"’M; Y
opy forwarded to the:! -
1. Frincipal Districl and Sessions Judge, Kathua.
7 Secretary, Bar Council of india, New Deihi.
2. Managar., Government Press, Jammu for publication in the next issy
Af Government Gazetie.
4. President, District Bar Association, Kathua.
CPC e-Catirts High Court of J&K Jammu for uploading on the official
websile
£, M. Japi Sharma. Advecate
Jdorinformation and necessary acton.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % Kk

L]

EXTENSION
OF PROVISIONAL ENROLL

MENT
NOTIFICATION

No: (596, Dated: 2./ ~12=209D

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Aamir Mohi ud Din

S/ h. Mobi ud Din Rather -

/(3 Panath Tengpora, Quazigund, Anantnag

vide notification Mo. {] 7?_)_ dated 7§ 1 l\’)/ﬂlé?_ for a period of one year has
been extended till ;3 /. [2 )4 ) [ after condonation of delay and subject fo

the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the

CID.

The renewal / extension of provisional licence/enrollment must

be souaght before the date of expiry unless the absolute/final

enrollment as an Advocate is ordered there before.

9 ~

By Order — U e
(Mohammad“(asm Belgh)f( /f)
Registrar (Adm.) i~

h \\
No: gig,zim 5—07/!_,[9 Dated: _72/-(2~2olo ﬁ\ ,\

Copy forwarded to the: -

f. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publicaticn in the next issue
of Government Gazette.

4. President, District Bar Association, Anantnag.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. M. Aamir Mohi ud Din, Advocate

for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Excrcisiug powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K *

I EXTENSION
OF PROVISIGNAL ENROLLMENT

TR T

NOTIFICATION
No: 6 A5 Dated: 42/,_ /22020

Frovisional admission granted under Advocates Act, 1961 in favour of

Ms. Sehar Javied

/O Javied Abmad

R/O Din Mohalla, Village Sheikhpora, Tehsil & Baramulla
A/P Sadrabal Naseemabad Hazratbal, Srinagar.

vide notification No._l_égﬂ dafed 052 20[(?for a period of one year has
been extended till A . [2.. 202 | after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the
CID.,

The renewa!l / extension of provisional licence/enrollment must

be sought before the date of expiry unless the absolute/final

enroliiment as an Advocate is ordered there before.
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By Order 1 P
s \ re a
(Mohamm d"(asm BEIQh)'

Registrar (Adm.) J

A

o
Mo: J?/CZ/&? ﬂzlf///ODated 2]~ 2 040 | %V‘

Copy forwarded to the -

e

)

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4. President, District Bar Association, Baramulla.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Ms. Sehar Javied, Advocate

for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Fxeveising powers of Bar Council under Section 5§ of the Advocates Act, 1961)

* k%
EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFIiCATION

No: [3_%ff . Dated: Jz [0 <2000

Provisional admission granted under Advocates Act, 1961 in favour of

My, Mrinal Kenl

S/Q Sri Satish Koul

R/ Boperve Mok, Bag-c-Islam Krankshivan Colony, Distit. Baramuliia
A/ Flat No.6, Block 72, Lane No.16, Jagti Migrmat Township Nagarota, Jammu

. P S a9 . ,
vide notification No.t 041 dated 0 5.5, )/Ngfor a period of one year has

heen extended till 51 .10 20| after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and ariecedents from the

CiD.
The renewal / extension of provisional licence/enroliment musi

he sought before ithe date of expiry unless _the absolute/fina!

eprotliment as an Advocate is ordered there before,

By Order 4 : e
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(Mohammad-Yasin Beigh) ? Y
Registray (Adin.) !
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o J:f:/i / 575 //g/// [’/ Dated: ,QZ\//”/.») re 280 _.~<'§"7Q\\;W"\‘“,b

/
Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of india, New Delhi.

3. Manager, Government Press, Jammu for pubiication in the next issue
of Governmeni Gazette. ,

4. President, District Bar Association, Baramulla.

A CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

g, M. Mrinal Koul, Advocate

for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K %

EXTENSION
OF PROVISIONAL ENROLLMEN;T_,

NOTIFICATION

No: (532 Dated: _ Z/-12.202.

Provisional admission granted under Advocates Act, 1961 in favour of

Vis. Sajida Batool

D/O Mohanunad Sadiq

R/O Stikehey Choskore, Kargil, :

A/P H.No. 170, Sarwal Colony Near Shivaji Park, Sarwal Jammu

vide notification No._(j_'j_L dated O Y.7). 20 Jiffor a period of one year has
been extended till 2, 1. [D- 2.0 2| after condonation of delay and subject to

the verification of histher Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the
CiD.

The renewal [ extension of provisional licence/enrcliment must

be sought before the datf,\ of expiry unless the absolute/final

enrollment as an Advecceate is ordered there before,

By Order ; i o
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(Mohémmad)fasm Beigh) i\
Registrar (Adm.)
Mo L\/W"[\_/_

No: /5o /‘»,JfL/Q Dated: 2/-/2 2020 A e

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kargil.

2. Secretary, Bar Coundil of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4, President, District Bar Association, Kargil.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official

website.
6. Ms. Sajida Bateol, Advocate
for mformahr\n and necessary action,
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